IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.

0.A.NO.814 of 1995.

Betwasn Dated; 21.8.1995,

J.Aravinda “os | - Applicant
aAnd

1. The Superintendent of Post Cffices, Karimnagar.

coe Respondent

counsel for the Applicant

(1]

sri. K.vasudeva Reddy

Sri. N.V.Ramana, Addl. CGsSC.

Ll

Counsel for the Respondent

CORAM:

Hon'ble Mr.IA.B.Gorthi, Administrative Member

contds...2/-
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X As per Hon'ble Shri A.B.Gorthi, Member (&dmn.) X

The applicant is the daughter of late
Shri J.Venkat Narsesiah who, while working as Sub Post

Master at Mustabad Mandal died on 31,3.94. The family
L e
Ko

comprised the applieaat, and six daughters incl uding the

applicant, all married, The widow of late Venkat Narsaiah
Submitted.h;;,represéntation to the Superintendent-of Post
Offices, Karimnagar requesting bhet her sixth daughter
(the applicant) be provided appointment on compassionate
grounds as the widow is entjirely dependent on her, The

Said representation is yet to be replied,
2e Heard learned counsel for both the parties,

3. ‘ - Learned standing counsel for the respondents
states from'the record that the requéSt of the applicant's
mother was received by the department but the department
ddd not recommend the case of the applicant on the ground
that shé is no; a dependent of the late employee, Itris

{ .
stated that the applicant's husband is working as a ®eacher,

7 . -’\Mu'\tgza A

4, As the reéresentation of the applicanfaseems
@o be still under consideration, it would be proper if this
OA is disposed of at the admission stage itself with a
direction to the :eépondents to consider the representation
dated 7,4.95 anc¢ pass suitable orders thereon. ‘@Qbordingly
the respondents are directed to consjder the representation
Suomitted by the applicant's mofher and dispose it of

within a period of 2 months from the date of commmicatinn
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e 3.

of this order, If the request of the applicant's
motner is going tO be rejected it will be through a
reasoned order, The applicant will be at liberty to
approacn the Tribunal iﬁ Case if she is aggrieved by the

order of the respondents,

5. 0.A, is ordered accordingly with no order

a5 to costs,

! 5

Member {Admn, )

Dated: 21st August, 1995

( Dictated in Open Court )

Hory
. . /vj‘f’r(
\ sd Dy. Registrar(J)

Copy %to:-

1. The Superintendent of post Offices, Karimmagar.

2, One copy to Sri., K.vasudeva Reddy, advocate,‘CAT. Hyde.
3. One coéy to sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

4, One copy to Library, CAT, Hyd.

5, One spare CODY.
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. IN THE CENTRAL ﬂDJIWIQTQ TIVE TRIEUNAL
HYDERABAD BEMCH AT HYRERARAD,

HON'EBLE MR, A.RB. GORTHI, ADMINISTRA-
' TIVE MEMRBER.

HCN ' BLE

MEMBER.

ORT‘ER/JUDGEVE“IT :

‘ o DATED : ﬁf/ﬁ 11995,

0.A.NO. ?M’/q”’

T e DO e (W.DINO. )
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ADMITTED AND. INTERIM DIRECTIONS TSRTED.

ALLOWED. .
. ~—""DISPOSED OF ‘WITH DIRECTIONS.

DISMICSED..






